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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
"ok

0,A.576/94., ' Dt. of Decision : 31-03-97,

B.N. Chalapathi .o Applicapt.
Vs

1, The Union of India, Rep.by
the Director Gerneral,
Teleccocmmunications,

New Delhi-1,

- 2. The Chief General Manager, Telecom.,
A.P.Circle, Hyderabad-l.

3. The General Manager, Telecom.,
Transmission Projects, Basheerbagh,
Hyderapad=-29.

4, The Asst, Divisional Engineer,

- Transmission Froject,
H.No.45/24/K=53, Venkataramana
Colonly, Kurnool,

5. The Divisional Engireer, Transmbssio
Project, Ramachandranagar,Ananthapur. .. Respondents.

Mr.J.V.Lakshmana Rao

L 1)

Counsel for the applicant

Counsel fcr the respondents Mr.K.Bhaskara ﬁao,Addl.CGSC.

CORAM:

THE HON'BLE SHRI h.RANGARﬁJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
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he had put in 730 days of- service ever if &t is o contract basis.
Hence it has to be‘ipféz;\;d that he will discharge the duties in a
bettér fashion compared ‘to. freshers }r;thet shée—market due .to
his egrlier experience in the departmeﬁt. With that view only the
interim order was passed tg re-gingage him if there is work in |
preference to freshers. We are éf the-bpinion that the interim
order still hold%gpod. In that view it is felt that the interim

order may be made fipal and that will give the necessary relief tc

the applicant without Lausing ary prejudice the respondents.

6, In view of the foreging the interim order dated E-6-94
N “

is made finsl.

7. The CA is orcdered accordingly. No costs.
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